F.No.01 (05)/Circular/CESTAT/2017
CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
WESTBLOCKNO.2, RK. PURAM, NEW DELHI-110066

Dated:27/04/2017

CIRCULAR

Sub: Appeals in CESTAT against Commissioner’s (Appeals) Order -
Quantum of pre-deposit - compliance of Larger Bench Order - reg.

In terms of Larger Bench order dated 20/04/2017(Copy enclosed), appellants, for
preferring appeal against Commissioner’s (Appeals) order, are required to deposit separately
10% of the amount of the duty confirmed/penalty imposed over and above the amount
deposited before Commissioner (Appeals).

All concerned are directed to ensure strict compliance of the said Order.

By Order

=

(A. Mohan Kumar) 224
Reg istrar.

Copy to:

18PS to Hon'ble President/SPS/PA to Hon’ble Members/PA to Hon'ble Registrar /Deputy
Registrar/Asstt. Registrar/Technical Officer/CESTAT/  Delhi/Mumbai/ Chennai/ Kolkata/
Ahmedabad/Hyderabad/Chandigarh/ Allahabad/Banglore/CDR Office/Bar Association of All
Benches/Notice Board/Office Copy/Website.

2. M/s Centax Publication Pvt. Ltd./Company Law Institute of India Pvt Ltd./Director
Publications/LAWCRUX Advisors Pvt. Ltd./Mark Professional Services Pvt. Ltjd./MS Knowledge

Processing Pvt. Ltd./TIOL Pvt. Ltd./Taxmann Allied Service Pvt. Ltd./The ICFAI Society-with the
request to give wide publicity.



